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Manoj Kumar Aggarwal (Accountant Member)

1.  Aforesaid appeal by assessee for Assessment Year (AY) 2017-18
arises out of an order passed by learned Commissioner of Income Tax
(Appeals)-Il, Agra [CIT(A)] on 27-06-2024 in the matter of an assessment
framed by Ld. Assessing Officer [AO] u/s. 143(3) of the Act on 21-12-
2019. The sole grievance of the assessee is confirmation of addition of
cash deposit of Rs.1 Crores during demonetization period. The assessee
is stated to have made cash sales of bullion which has been sourced to
make the impugned deposits. However, Ld. AO rejected the same on the
ground that the assessee made cash purchase of gold jewellery till 01-11-
2016 and thereafter, suddenly, started to show cash sale of gold bullion.
The Ld. CIT(A) confirmed the assessment against which the assessee is

in further appeal before us.



2. From assessee’s computation of income as kept in the paper-book,
it could be seen that the assessee is a proprietor of M/s Sangeeta
Ornaments which is duly registered with VAT authorities. The books of
the said concern are duly audited u/s 44AB and the assessee has
reflected net profit of Rs.5.19 Lacs. Similar business has been carried out
by the assessee in preceding year as well as in succeeding year. The
assessee has maintained quantitative details of trading stock. Apparently,
the trade has been carried out in cash and sales proceeds have been
deposited in the bank accounts. All these documents were duly placed by
the assessee before lower authorities. No defect has been pointed out by
Ld. AO in the books of accounts and the books have not been rejected.
The cash deposits have been sourced from sale of goods which have
already been offered to tax. Adding the same again would amount to
double addition which is impermissible. On these facts, in our considered
opinion, the impugned addition is not sustainable in law. We order so.

3. The appeal stand allowed.

Order pronounced u/r 34(4) of Income Tax (Appellate Tribunal) Rules,
1963.
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